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THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
(SHRI BHAGWAT JHA AZAD): 
(a) No, Sir. On the whole it will not 
be correct to say that the perfor-
mance of Indian Sportsmen in the 
various Departments of Sports has 
been steadily declining in recent 
years. India is, at present, the 
reigning World and Asian Hockey 
Champion based em the results of 
the last Olympic and Asian. Games; 

(b) The National Sports Federa-
tions formulate schemes for raising 
standards in various games and 
sports. All proposals receWed from 
these bodies for financial assistance 
and other facilities are given due 
consideration by the Government in 
consultation with the All India 
Council of Sports; 

(c) They have not been upto· the 
expectation. 

(d) Government have been mak-
ing a closer scrutiny of each and 
every proposal for sending Indian 
teams abroad. Government feel that 
instead of visiting abroad, teams 
should concentrate on strengthening 
and raising their standard within 
the country. 

Reel'eational FacUlties ~ Chilka Lake 
(0rIaa) 

1721. SHRI CHINTAMANI 
PANIG!I.AHI: Will the Minister of 
TOURISM AND C.IVIL AVIATION 
be pleased to state: 

(a) the details of lhe schemes 
formulated for providing recrea-
tional facilities at Chilka Lake in 
Orissa for tourists in the fourth 
Plan; 

(b) the estimates of these schemes; 

(c) whether any progress has been. 
made in this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (Dr. KARAN 
SINGH) : (a) to (d). A tentative 
allocation of Rs. 3 lakhs was made 

in the draft outline of the Fourth 
Five Year Plan on Tourism for pro-
viding recreational facilities at 
Chilka Lake. Details of the scheme 
alongwith the estimated cost in res-
pect of each component of the 
scheme are awaited from the state 
Govt. Recreational facilities envisag-
ed are aquatic sports, fishing and 
bird shooting. 

India Tourism e e o e ~ Corpora-
tion 

1721. SHRI JUGAL MANDAL: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether some changes regard-
ing composition of Board of Directors 
and other offices are being made in 
the India Tourism DeveIopmem 
Corporation; 

(h) if so, the reasons therefor? 

THE "MINISTER OF TOURISM 
AND CIVIL AVIATION (Dr. 
KARAN SINGH): (a) and (b). The 
present Board of Directors was 
constituted with eltect from 1-10-1967 
for a period d one year. No chance 
is contemplated during the tenure 
of this Board. 

Government have agreed to relieve 
tile existing incumbent of the post 
of Managing Director at his own 
request. His successor is expected 
to be appointed shortly. The post 
of Financial Adviser to the Corpo-
ration which was vacant has been 
filled with effect from 1st February, 
1968. All other appointments in the 
Corporation are made by the Corpo-
ration themselves, and not by Gov-
ernment. 
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Mis. Aminehand Pyarelal and Co. 
Ltd. 

1723. SHRI JYOTIRMOY BASU: 
SHRI GANESH GHOSH: 
SHRI MOHAMMAD ISMAIL: 

Will the Minister ot TltAllSPORT 
AND SHIPPING be pleased to state: 

(a) whether the C.B.!. has 1lled any 
case against Mis Aminchand Pyare-
1al and Co., Calcutta; 

(b) if so, on what date and under 
what provisions ot Law; and 

(C) the details thereot? 

THE MINISTER OF TRANSPORT 
AND SHIPPING (Dr. V K. R. V. 
RAO): (a) Yes, Sir. 

(b) The charge-sheet has been 
filed in the Court ot the Chief Presi-
dency Magistrate. Calcutta on 
16-12-67, under section 12OBI420. 420 
!PC and section 23 read with sec-
tion 4 of the Foreign Exchange 
Re u ti~  Act. 

(c) The accused have been pro-
secuted tor having cheated the Cal-
cutta Port Commissioners, tor ob-
taining Customs Clearance PlFmit 
from the Iron and Steel Controller 
on duplicate documents and :for pay-

ing freight charges in foreign ex-
change in contravention of the 
Foreign Exchange Regulations Act. 
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